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SHRI KHARABELA SWAIN: Sir, hon. Minister is here.
He should reply not only to the hon. Member's question
but other questions also. | have asked a number of

questions.

MR. DEPUTY SPEAKER: | cannot compel the
Minister to reply.

THE MINISTER OF HEALTH AND FAMILY WELFARE
(DR. ANBUMANI RAMADOSS): Sir, under the Pradhan
Mantri Swasthya Suraksha Yojana the Govemment of India
intends to start six new AlIMS like institutions in States
like Bihar, Madhya Pradesh, Orissa, Rajasthan,
Uttarakhand and Chhattisgarh. The CCA had given
approval only in 2006. Since then we have been going
through a lot of process. One tender was un-responsive.
Another tender was a single bidder. We had to go through
the project management consultants. In all we have to
go through a lot of process and there was a delay. |
accept the responsibility for delay on part of my Ministry.
Nevertheless, | had again asked them to quicken the
process. Finally, | could say that the construction work
has started in five out of six AlIMS like institutions,

KARTIKA 1, 1930 (Saks)

Subvnissions by Members 574

including Bihar, Orissa and Rajasthan. Except Bhopal,
work at other five sites has already begun and at Bhopal
moworkuﬁustminﬂ\ubegimingoiﬂomrb«.

| categorically assure that the work has started and
the entire construction work will be over in another two-
and-a-halt to three years and it will be fully functional.
.Not only that, we also want to upgrade some more
wmﬁothotﬂnmpmolmeMry. We have added
some more institutions, which again after getting the
approval we will inform the hon. House.

SHRI J.M. AARON RASHID: Sir, since the hon.
Minister belongs to Tamil Nadu, he should see to it that
Tamil Nadu also has such an institution.

SHRI P.S. GADHAVI (Kutch): Sir, | would like to raise
a very important issue concerning my constituency
regarding the development of Jakhau Fishery Harbour
Project.... (intermyptions)

st T Fue o wERE, § wwRw T R W
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W IneR 8 W wm feg &) @ ot s o S oft
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SHRI P.S. GADHAVI: Sir, | would like to raise an
important issue conceming my constituency regarding the
development of Jakhau Fishery Harbour Project. Jhakau
port is just near Pakistan on the Westem border of the
country.

The Govemment of India had accorded administrative
approval to Jakhau Fishery Harbour under hundred per
cent Centrally sponsored scheme amounting to Rs. 11.43
crore in May 1993. This harbour was designed in such
a way that it could accommodate vessels of Coast Guard,
Navy for national security purposes.

However, the construction work of the project got
delayed substantially because of the Govemment of India’s
pre-condition of obtaining environment clearance before
the commencement of construction work resulting in cost
escalations twice. The revised cost estimates of Rs. 34.84
crore were submitted by the Govemment of Gujarat to
the Government of Indla in August 2007. Thus, the
approval of the Government of India towards the difference
amount of Rs. 23.41 crore is awaited since August 2007.
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It is pertinent to mention here that Jakhau is
strategically located and has national security importance.
The Government of India has accorded administrative

approval on this project under 100 per cent CSS, as a
special case.

I, therefore, urge upon the Central Government to
sanction and release the difference amount of Rs. 23.41
crore incurred by the State Government on the project,
as immediately as possible.
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MR. DEPUTY SPEAKER: Nothing will go on record.
...(Interruptions)*
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MR, DEPUTY SPEAKER: Nothing would go on record
now.

(Interruptions)” ...

SHRI P.C. THOMAS (Muvattupuzha): The waiver and
the relief scheme to the farmers is a very good scheme
which is going to help many farmers. But when the
scheme was to be implemented, the Government framed
guidelines and according to those guidelines many of the
declared benefits which were to accrue to the farmers
ha\__fa been curtailed. | can quote one example. In the
Budget declaration in the Lok Sabha it was mentioned
that all loans before 31.03.07 will be waived in case of
all those eligible ones. But when it came to
implementation, clause 4 of the guidelines stipulated that
all long term loans before 01.03.97 will be out of the
scheme. That is totally against what had been declared
in the Lok Sabha.

There is another one and that is for short-term loans
it was said that all the loans would be waived. But when
it came to the guidelines, clause 3 of the guidelines states
that in case of short-term loans a limit is fixed and that
is Rs. 1,00,000/-. Any loan above Rs. 1,00,000/- would

*Not recorded.



